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Central Administrative Tribonal
Mumbail Renchs Mumbai

Q4 Mo, 375 of 1997
Mumbal this the &th day of June, 2001.

Hon®ble Mra. Shanta Shastry, Membear (A
Honble Mr. Shanker Raiu, Member (J)

Shri Girish Nilkanth Dixit,

S/0 Milkanth Dixit,

Extra Departmental Branch,

Postmaster, Bhadne Post 0Fffice,

(Sakri) Dist Dhule,

Rhadne Yillage, Tal Sakri,

Dist. Dhule. ~applicant

(By Advacate Shri 3.P. Kulkarni)
- 'I,Jf'ﬂ;’y s L_"- e
1. Union of India through
Saenlor Supdt. of Post OFfices,

Ohule Postal Division, '
hule. J : /

~3

Postmaster General,
furangabad Region,
B0, Aurangabad,
z. Chief Postmaster General,

Maharashtra Circle,

0ld GPO Building,

Fort, Mumbai . ~Respondents
(By Advocate Shri 8.8, Karkera)

CROER  (ORALL)

By Mrs. Shanta Sha&tri, Mamber (&)

Thé applicant  had approached this Tribunal to
hmld'an& daclare fixing of maximum age of a candidate
as  on Z28.1.97  as violative of articles 14 and 16 of
the Constitution of India as also the rejection by fh@

b4

respondents of fThe anplicant’s candidatures for the

A

¥

examination +to bs haeld for recruitment to the post of
Extra Departmental agent. @ had  also  praved o
direct the respondents to fix up the offical date for

eligibility of candidates at the maximum as per Rules

of recruitment, viz., 13 (2)(c) of Exhibit &~18 and to
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socamination.,

admit  the applicant for  the afors

a cost of Rs.2,000/-

The arpplicant had also demnandad
to be paid to Rim,

2. The matter was heard on 23.4.97 by this Tribunal

and as part of interim relief the respondents  wers

o rected t.0 Give provisional to  the
applicant  fTo  appear in the examination Fixed on

BTL.97 0 The rasnlhs were not o be published,

. Accordingly  the  applicant was allowed to apoear

4, The lsarnsd counsel for the apnlicant argoed that

the applicant was not  over-aged to  appear  in the

examination beceuss  the age is to be reckoned as on

1995 whean thse ] open recruitment took place. Ths

applicant was  only 34 vearszs  old &t that time. The
z

learned counssl also submitted that in regard to  the

parcentage  of marks the EODAs should be considerad if

they had secured leas Than lajlmﬁrkﬁ than  ths  oDen

mair ket canc cates sl sibao in the last orech

P&CFHftm@ﬁtg%7.Thﬁ

arplicant  was not allowed ipitially to appear for the

S Clei s subymif; it 1 by

sxamination because he was over-gged, Howeswee,  The

applicant  was  allowsd to appear provisionally in the

o
pxamination held [yl ETL4L9T . Therefors, the

apploant s AU R R hawirg brgaer allowed, the

application really beocomes infruchuous now. Further,

oncients . have  also pointed oot that the

sured only 4d.79% marks wheres



candidate o be selectsd had seonrsd 46672 marks and

as auch also even after appearing for the  examination

o

the apblicant could not be selectad.

5. e bthe main praver of the applicant to allow him
o appesr for thse  ssamination was  already  granted,
though  provisionally, and the applicant appearsd in
the axamination and even on merits did not @ucc%iij

hag he come &dﬁAd&ﬁvﬁ

T arsnl i cation _e7,

Accordingly the 08 s disposed of . Mo oos

S Ko hoca

{Shanker Raji) (83mt. Shanta Shastry)
Mambar (1) Member (&)
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